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CENTRaL AMMINI STRATI\IE TRIBUN aL PRINCIPAL BENCH

0a No. 1287/98
New Delhi: this thejtf day of December, 1599,

Y

HON'SLE MR. S. R, ADIGE VICE CHAIRMAN(A).

Jag Moh an,

¢/o Late Shri Babu Ram Kesary
B=4, Mukhram Garden,
PC Tilak Nagar,
3

New Dalhi =18 | cesos Bpplicantd
(pplicant in person)

| Versus
1. Union of India,

Ministry of Defence,
outh Blo dk,

New Delhiy
2. U; m E’

Ammy Headquarters,
tHq PO -

New Dalhiy

3. Oommandaer,
HQ Base Lorkshop GmUp ME,
Delhi Cantt-10

4, mmandant,
505, amy Base hprkghop,

Delhi Cantt=10 ; XX RGSDONdBﬂtséi

‘(By ;iduo cate: Sri NachaQ Panikar).
O RDER
HON'BLE MR, S, ReADIGE VICE 04 AT MM AN(p),
mplicant had filad this Oa on 10,7.58 seeking
a direction to regondents to raleass all his retiral
&uas, ‘including DCRG; commutation O.f"p gnsion;' pension
amoUnt;_ GCeP.Fund anount;‘ leave encashment and CGEIS

amount onsequent to his retirenent on sy erannuation

delay in payment from the date of retirement till

payment was actually mades
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2, Respondents in their reply did not deny that
#plicant had retired oﬁ :D.A._QB' and also did not deny
that he submitted his pespers for pensionary benefits
in Auaust,‘lQQ? but ontendsd that when he was asked
to sign the pensionary papers p repared on p re=-revi 58@
scalg he rafuszed to sign it and was adamant to get
his pensionary spuards in revised scsle’ Respondents
e:t‘agtfer-.»ﬂlrats'rei‘gi:sed‘f:b ay. rul @s, 1997 were decl ared on
27.;10;597 and =ppli cant."s pay was provisionally fixad
on 4,10,97, All thé payments on acoount of arrears was
provi sional subject to adjustment in future on final
fixation of pay;;é Pensionary avards were to bg made on
tha pay finally Pixed by tha audit suthorities’ Audit
suthorities fixed spplicant's pay on 15,1,98 based
on vhich his pensionary awards were rel sased on 27,5.98,
Nid were foruarded to S3I, Tie Hazari,Daelhi (Link Bank)
vide letter dated 8.&.98 for rel ease of pensionary awards
to spplicant's Bankeriviz, 531, Chaokhandl , Delhi . as
reg ards spplicant's GP fund, respondents state that |
cheque slip for R, 67,703/~ was recalvad from tha audit
authori ti es on 25,5,/98 and pplicant was infomed to sign
the raceipt of the mmount on 2775898, but as gplicant did
not retum the receipt duly signed, nor did he report to
the Unit the G.P. fund amount of R, 67,70 3= uas paid
to him on 29,7.,98, Similarly dreque for leave encashment
amounting to M, 63529/~ was pald o egpplicant on 29,7,98,
and GGEIS amount as al 0 leave encasment amount was paid
by disque on 2977, 98,

3. foplicant has filed rejoinder, in which he has

contended that respondents had deliberately delayed payment
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of his pensionary dues éhd has also claimed that
respondents still owe him R, 140/= as the balance amount
of LTC claim submitted by him in February,1998; R, 18/-
as balanca amount of Medical Claim submitted in
AL@Ust,1997 s s, 2800/- on acoount of paymgnt of arrears
from the reocmmaendations of thg 5th pay Oammiésion;

and B, 00/~ as comp ensation, He also claims that hg has
beeﬁ pald R, 2970/~ 1ess as qratulty dus to revi sed

DA we'a. Po January,-’1998.

4, Having heard both parties and perused the
materials on record I an satiAsf‘ied that regpondents
have paid applicént his retiral benefits and the del ay,
if any, in rel ease of b‘lé sfme was because of revision
of pay scal gs mnsequentitn tha S5th pay ommission
recomm endations and not because of any wilful delibarate
ormalafide intent on ﬂwé part of re—spohdents whiidh

wuld warrant saddling then with interest wsts)?

5. : In as much as the dues referred to in para 3

abo ve are concerned, it will be open to spplicant to

pursue the same seperately with regpondentsd

6, The Op is digosed of in tems of paras 4 and S

aboves! No oosts,
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( S.R,4DIG |
VICE CHAIAMAN(a) .
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